IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JiaIPUR BENCH, JAIPUR.
Date of Decizion: 5.1,95,
OA 230/93

Gordhan Singh, Jagdish, Babu Lal,
Hari Singh, Shiv' Charan, Mohar Pal,
Nabi Chand, Dwarika Prasad, Bhagwan
Singh, Suraj Singh, Mahendra Kumar,
Om Prakach. Gorakh Singh, Gopal

Singh, Fateh Singh and Nabant Singh e« e APPLICANTS .
vV/s. |

UNION OF INDIA % ORS. ' e » RESPONDENTS
© comam:
v HOH *BLE IR, GOPAL(‘IQZISHNA, FEMBER (J) .

HON'BLE MR. N.X. VERMA, MCMBER (L) .

For therApplicants ese SHRI S. KIMAR.

For the Respondents vee SHRI MANISH 3HANDARI.

PER HON'RLE Mr. GUPAL FLISHNA, MEMBER (-.I_)_.

Applicants Gordhan 3ingh, Jazdish, Babu Lal, Hiri Zingh,

Shiv charan, Mohar Pal, Nabi Thand, Dwarika Prasad, Bhajwan
Singh, Suraj Singh, Fahendra Mamar, Om Prakash, Gorakh 3Singh,
Gopal Singh. Fateh Singh and Nabant 2ingh, in this application
11/s 19 of the 3alministrative Tribunals &4ct, 1935, have prayed
for a direction t> the respondsnts t> take them on duty at
Lakheri or at Ramganj Mandi as per the temporary transfer
order dated 30.3.93,as also for extending all consequential
benefits inclading treating the intervening period as on duty

6@ for all purposes. |

ro- 2. o have hea d the learned counsel for the parties and
have —arefilly perused the records.

. 3. - The applicants were appointed as casual Gangmen on the
datzs mentioned against their names in para-4 (1) of this
application. The applicants were transferred against ELA

N?kxbf saﬁcﬁionedfxf;.f. 1.2.93. Then they sibmitted representations
A )
| in regard to the change »of their status as they were DT Gangmen.
It is stated that die to the change oOf the applicants'\status

SV

Cj - . from DZ Gangmen o2 that of ELA Sancticned Gangmen, their TA

-

...002.



no T4 is admissible
to ELA Sanctisned Gangmen.

4. The reszpondentshave stated in their reply that the
applizants were simply_casual temporary status holding labourers,
who oould be charged against any clear vacénCy till the vacan-
nies were filled ﬁp. The lesrne3d counsel for the respondents
stat®s that all the benefits admissible under rules have already
heen evtended to the applicants and they have been taken on duty
as ELA Sanctioned Gangmen.

5. We are of the viey that the present 0A has become
infructuons. It is, therefore, dismiscsed as having bacome

infructuous. HNoO order as to <OStS.

( MK..VERMA ) ( GOPAL FRISHNA )
MEMBER (&) MEM3ER (J)



